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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 64/2025
IN
ORIGINAL APPLICATION No. 487/2024
IN THE MATTER OF:

SANDEEP ...APPLICANT
VERSUS
U.P. POLLUTION CONTROL BOARD ...RESPONDENT(S)
INDEX
:S. NO : PARTiCULARS ) | PAGE
NO.

1. |Status Report On Behalf Of District Magistrate, Aligarh,

Uttar Pradesh Alongwith Supporting Affidavit. 1-7

5 | ANNEXURE-1-A letter dated 09.05.2022 of Member
Secretary, U.P. Pollution Control Board, Lucknow to| 8

District Magistrate, Aligarh. |

3. | ANNEXURE-2-A letter. dated 12.06.2025 of District

Magistrate, Aligarh senf to Additional District Magistrate 9-10

(F/R), Aligarh.

"4 | ANNEXURE-3-A Second Reminder - letter dated
06.10.2025 of Additional District Magistrate (F/R),| 11 I
Aligarh sent to Tehsildar, Atrauli, Aligarh. |
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5. | ANNEXURE-4-A letter dated 10.11.2025 of Tehsildar,
Atrauli, Aligarh Sent to Additional District Magistrate
(F/R), Aligarh regarding action being taken for the} .,
recovery of E.C. from M/s Sri Ram Ent Udhyog, Village-
Chaugawan, Sirsa Road, Rampur Mudia, Chharra,

Tehsil Atrauli, Distt. Aligarh.

’ ! THROUGH
) -

Date:21/11/2025
i, ) : \/g\/\\ <Z">”g“0;

Place: New Delhi

Priyanka swami

Advocate

Standing Counsel For State of U.P
F-13, Jangpura, New Delhi 110014
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. No. 64/2025

IN
ORIGINAL APPLICATION No. 487/2024
IN THE MATTER OF:

SANDEEP ...APPLICANT

VERSUS
U.P. POLLUTION CONTROL BOARD ...RESPONDENT(S)

STATUS REPORT ON BEHALF OF DISTRICT MAGISTRATE,
ALIGARH, UTTAR PRADESH ALONGWITH SUPPORTING

AFFIDAVIT.

MOST RESPECTFULLY SHOWETH

1. This status répbrt is réspectfully submitted in response to the Hon’ble
Tribunal’s order dated 17.09.2025 in Miscellaneous Application No.
64/2025 in Original Application No. 487/2024. This M.A. has been
registered on the basis report dated 10.07.2024 submitted by CPCB
in compliance of .the order of the Hon'ble tribunal dated 29.04.2024
passed in O.A. No. 487/2024. In the Original Application there was an
alleg

ation of operating the brick kiln in question without complying

with the norms and without requisite permission. The allegation was
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also to the effect that the though the environmental compensation
was levied but not recovered and the consent was granted on
improper disclosure,

The Hon'ble Tribunal by the order dated 29.04.2024 had disposed
the O.A. by directing Central Pollution Control Board to submit the
report within two months to Registrar General of the Hon'ble Tribunal
and the copy of report to Member Secretary, UPPCB, who, on receipt
of the report,: will take appropriate action by duly following the
principles of n:atural justice and will submit the action taken report
before the Registrar General of the Tribﬁnal within four months.

. It is submitted that the CPCB has been filed the report before the
H.on’ble Tribuﬁal. The Hon’ble Tribunal heard the matter on
13.05.2025 and directed that the report of CPCB reveals that the
project proponent is a repeated violator. The environmental
compensation for subsequent violation has not been imposed and
necessary action by the UP PCB, in this regard is warranted and
directed Member Secretary, UPPCB for filing the report within four
weeks.

. The Matter was heard by the Hon'ble Tribunal on dated 17.09.2025

and was pleased to pass the direction as below-
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n

....... 3. He has further submitted that the communication
dated 09.05.2025 (page 121) was sent by the UPPCB to the
Collector, Aligarh, for recovery of the environmental compensation
amount. The environmental compensation amount /s required td
be recovered and since the project proponent has been found to
be a repeated violator, therefore, if he makes an application for
fresh permission, his past conduct is also required to be looked
into. The UPPCB is permitted to send the details of the past
violation to the Mining Department of the State.
4. Ms. Privanka Swami, appearing for the Staté of U.P submits that
she will obtain instructions in respect of the issuance of recovery
certificate and recovery of environmental compensation in
pursuance to the recovery cérz‘/ﬁcate.
5. She Is permitted to file the status report on behalf of District
Magistrate, Aligarh within four weeks.
6. Let a similar Status Report also be filed by the UPPCB within
four weeks.

7. List on 16.12.2025......"

That in compliance of the above direction it is submitted that a
letter dt. 09.05.2025 of Member Secretary, U.P. Pollution Control

Board, Lucknow has been received in which he informed that the
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sum of Rs. 16,81,250/- (Sixteen lakh Eighty one thousand two
hundred fifty only) is payable in account of environment
compensation from M/s Sri Ram Ent Udhyog, Village- Chaugawan,
Sirsa Road, Rampur Mudia, Chharra, Tehsil Atrauli, Distt. Aligarh
and requested to recover the same and deposit it into the account
of U.P. Pollution Control Board, Lucknow. (Annexure-1).

It is submitted that letter dt. 12.06.2025 has been sent to
Additional District Magistrate (F/R), Aligarh with the direction to
collect the énvironment Compensation amount imposed on the said
Brick kiln as per rules like land revenue and to inform the U.P.
Pollution Cc;ptrol Board, Lucknow. (Annexure-2).

It is subm:itted that letter dt. 06.10.2025 has been sent by
Additional District Magistrate (F/R), Aligarh to Tehsildar Atrauli,
District Alig_:arh that after sending reminder letters no information
has been p“rv_ovided regarding action taken in the matter which is
extremely régrettable and directed to ensure recovery proceedings
as per rules in the matter in question and ensure that the report of
the action taken is made available to the Regional Officer, U.P.
Pollution Cdntrol Board, Aligarh (Annexure-3).

It is submitted that Tehsildar Atrauli vide its letter dated

10.11.2025 inform that the recovery proceeding of Rs. 16,81,250/-
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(Sixteen lakh Eighty one thousand two hundred fifty only) in the
name M/s Sri Ram Ent Udhyog, Village-Chaugawan, Sirsa Road,
Rampur Mudia, Chharra, Tehsil Atrauli, Distt. Aligarh, proprietor
Rani Devi W/o Bodhpal Resident of Sirsa, R.C. Form-36 dated
27.05.2025 was issued against Rani Devi W/o Bodhpal.

8. While taking further action for recovery the copy of khatoni of Plot
N0-290 & 247 of Village-Chaugawan was short for attachedment of
immovable pfoperty of defaulter Firm M/s! Sri Ram Ent Udhyog.
The said immovable property Plot NO-ZTQO & 247 of Village-
Chaugawan was found in the name _Qf other persons. So
attachment is not possible due t9 the defaulter name not being
mentioned in Plot No-290 & 247. Contin@ous efforts are being

made to recover the amount of demand letter (Annexure-4).

THROUGH

Date:21/11/2025 , |

Place: New Delhi

‘

Priyanka swami

Advocate

Standing Counsel For State of U.P
F-13, Jangpura, New Delhi 110014

|
|
|
i
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. No. 64/2025

IN
OR;GINAL APPLICATION No. 487/2024

IN THE MATTER OF:
{ SANDEEP  °* - " ...APPLICANTS
. ‘i.: K
AN VERSUS
SNOTARIAL, p &)
e {;{ REEN * U.P. POLLUTION CONTROL BOARD __RESPONDENT(S)
LT }‘

/) AFFIDAVIT

I, Pramod Kumar}.aged about 47 years S/o Sri Dinanath presently posted
as A.D.M (F/R), District- Aligarh, Uttar Pradesh.

1. That T am 'bosted as stated above and well conversant with the

facts of the present case and as such competent to swear this

affidavit before this Tribunal on behalf -of District Magistrate,
Aligarh.

Sv — 2. That the a]ccompanyinglfRepvly has been drafted by our counsel
| upon my inétructions.

T

Y "
@\\\\\W 3. That the contents of the accompanymg Reply are true and correct,
3
and the knowledge has been derived from official records and

nothing materlal has been concealed therefrom

..,
()

3 '(’”, .
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DEPONENT

VERIFICATION

Ver
erified on solemn affirmation at Aligarh on this

9 day of
25 that the contents of the foregoing affidavit are

true an
d correct to the best of my knowledge and no part of it is

false - :
and nothing material has been concealed therefrom.

G(m,

Jf‘t._{)?\ o S.Nco?.l...;....bate.?f’..xf./.\'hme....V - DEPONENT
' Solemnly affi d Before Md..... .
A?ﬁ%?&tybay ‘s’{?f YW é%\r(ﬁrﬁﬁtf/ﬁ
\dentified l!ﬁhﬂ oD

Who has been heaed the i@ are

sad have beught sdmifgd the came
10 be corredt
place "L[
1)
@ULAB P;AJ \2‘9&?
(Notary Gout. of lndia)

{Notary) G.O.L,, Aligarh -
Rey. No. 2772
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. ST 39
) ¥ l)v[ul\’\ l{ l)l{

Saoysats

T TIertrtrr ey me— Nt
o M UGYUT Prefzup o)
! w e
SHPOLLYY TON CONTROL BOARD

~-|/l:,lll-“)()-lllt("//\Ii;zln 2025
T, | “

fisittinn-- 4 =55 - 9%

The Colleetor, Reud.
Aligarh,
Subject: Revar . "
! Shk;i‘ ' ;‘:““‘iL(;;::an[lj‘:f:::f?W?‘ of Iirn:.’irl;rnlxlg-lutnl ('_"urn pensation imposed ?n M’/’:
Clbarra, Tehsil Atm{ﬂ"gs \ ll!ngC-(jhh:mgnwa, Sirsn Road, Rampur Mudia.
Sir. auliy District-Aligarh. 3
Mlease % . e
Eavironmental Cm.n kt }0\‘ .Sumsq' _in"P(EB v',dc ,lc“cr dated (.}3'0"'J)—,J~« - .,mlpi)::
al Compensation of ¥ 16,81,250/- (% Sixlcen Lakh Eighty one Tnousans Two
Hundred Fifty Qnly) aghinst the. unit. The amonnt of Environmental Compensation fias no?
besn deposited by the unit till date,
The sum of T 16.81,250% (¥ Sixteen Lakh Eighty one ‘Thousand Two Hundred Fit:
QOnly) is payable in agtotnt of 'Erivii‘mn‘incm Campcnszxﬁoix from N/s Shri Ram Ent Udhyog.
Village-Chhangawi, -Sins_;y Road, Rampur Mudia, Chiarra, Tehsil Atrauli, District-
Aligarh.
The N:m;c-a_xid_LAii(_lrbss;nfiﬂw Owner/Directors of the concerned nmdusiry is as
follows: ,

i. Smt, Rani Divi (Propricror) W/a Shri Bodhpal Singh. Address- Gata Na-37.
Mauza. Chhaugawa, Tehsit Atrauli, Aligarh Cf_o Shri Ram Ent Udhyog, Village-
Chliaugaw, Sirsa Road, Rampur Mudia, Chbarra, Tehsil Atrauli, District-
Aligarh.

You are hereby requesled 10 recover thc‘szum': a}ld deposit it inte the account of the URL

poliution Control Board’s through following link-

Payment Ga:qwuy—j;_t_tps:/fc rf reshiksnaetDireetFresyUPPCH
Nature of Poilmibn-x&ir]"ul!mign '
£C imposed in mmplinncc«Ul’l’Cll

-
=4

Yourg Sincerely,

¥
< RN b 3\§
(Sangeenr Rumae Stugh)
Member Reeretary

&f\

B x\ioml\m*Swrctm'y
\\I} » L ‘ N
m:.wn.-n::nzxnsv:uu;uuunwu‘uun:»u‘uuuuu«uu-nnuuxn‘u-wum»u;-auaa&w--u« ‘J\‘-m ;‘C; aan d S
7,¢/12V, Vibhutl Khand Gamtd Nagag, Lagknow - 21801& i:“w&\ e
Pliong: 2720831, 2720828, 2220601 & 2720681 « Fav: US2Y = 2720784 ”
enall; In(aPuppeindn - Web Sites uppcup govaln

CC- Reglonal Officer, UPPCE, Aligarh,
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169 Annexure-3 | 1
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9.5.2025 Td fSienfSer) 98y & yy Hee 504/3070-578/2025 &Fie 12.6.2025
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Digitally signed by

- Pramod Kumar
W < ., Date: 03-10-2025
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